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Steel ang Steel Materials Distributed
by Sail to States

3631. SHRI XAVIER ARAKAL,
SHRI HARIKESN BHADUR:

Will the Minister of STEEL AND
MINES be pleased to state:

~(a) what is the quantum of steel
&nd steel materials distributed by the
Bteel Authority of India in the years
1977 to 1980, state-wise 1list:

{b) what are the criteria for distri-~
bution;

(¢) has he received any complaint
against;

(d) who are the persons or and
agencies in Kerala receiving the allot-
ment; their list. and
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(e) has he received any complaint
from gny State or from Kerala against
the misuse of the quota?

THE MINISTER OF COMMERCE
AND STEE;, AND MINES (SHRI
PRANAB MUKHERJEE); (a) to (e).
The information is being collected and
will be laid on the Table of the
House.

Foreign Exchange repatriateq by US
Corporation, CARE INC.

3632. SHRI A. K, BALAN.
SHR; HANNAN MOLLAH.

Will the Minister of FINANCE be
pleased to state.

{a) whether the U.S. Corporation,
CARE Inc. has been annually repatri-
ating foreign exchange in U.S. dollars
to its Head Office America througi
the Reserve Bank of India;

(b) what is total ana year-wise
amount so repatriated in foreign ex-
change by CARE.

(¢) whether the sources of the funds
for the foreign exchange were from
Indian Government or non-Govern-
ment sources; and ‘

(d) whethey or not under the Laws
of India CARE is required to prepare
and/or maintain regular books of
accounts and financial records in res-
pect of its funding and operations in
India?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
Yes, Sir,

(b) The total and year-wise amount
repatriated in foreign exchange by
CARE is given in the statement at-
tached.

(c) The sources of funds for whin}
conversion in foreign exchange i3
allowed are from State governmentat
sources which receive food commodity
assistance,





